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MOST RESPECTFULLY SUBMITTED:

1. I, D. S. Bhalerao, aged 39 years, am
working as Scientist-II with Respondent No.6
(State Environment Impact Assessment
Authority - Maharashtra), and have gathered the
required information of the facts from records, taken
the necessary instructions, internal approval and
have authority to file this Affidavit in reply, which I
do on solemn affirmation and oath, as hereunder in
detail.

2. This affidavit to be filed was placed before
the SEIAA-Maharashtra along with all the relevant
documents on record, for their consideration,
deliberation and decision.

3. Respondent No.6 states that the present
affidavit is filed with the limited purpose to confirm
the non-applicability of the EC Notification
07.07.2004 (which was an amendment to Original
Notification of 27.01.1994) or Notification of
14.09.2006. This was the stand already taken by the
Environment Department after ascertaining its
applicability.

4. Respondent No.6 states that allegations
contained in the OA are denied. Nothing shall be
deemed to have been accepted simply because it
was not dealt with or replied to in this affidavit.
Respondent craves leave to file the detailed affidavit
if the need is or as may be directed by this Hon'ble
Tribunal.
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PRELIMINARY OBJECTIONS

5. Applicant has filed the application u/s. 14,
18 and 20 under original jurisdiction as the
‘substantial question related to environment'.
[OA Page No.3, Point No.VI]. There is no mention of
a specific cause of action per-se, in support of this
and as to when it first arose and on which date.

6. The cause of action as stated by Applicant,
under “Limitation” on Page No.16, is the RTI Reply
received by him on 19.01.2019. Other independent
cause mentioned was that ‘Environmental Clearance’
was not obtained. If so, then that cause *first arose’
on 14.09.2006.

7. The reply to RTI by itself can’t be the cause
triggering the period of limitation and also can’t be
the ‘substantial question related to environment'.
The date from which the Ilimitation period
would be triggered is when the construction
started way back in 05.06.2003 (when revised
LOA was issued) OR latest when EIA Notification of
27.01.1994 was amended on 07.07.2004 OR its
supersession by the Notification on 14.09.2006 was
published. All these dates are prior to even
establishment of Hon’ble National Green Tribunal.
The applicant did not challenge this construction
without EC before any other forum OR Court at that
point in time. After the passage of time of over 13
years from the last date of Notification of
14.09.2006, the application is barred by limitation.
No specific cause of action is given thereafter,
relating ‘substantial question related to environment’

4
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that would trigger the limitation period.

APPLICABILITY OF NOTIFICATION 07.07.2004

8. Respondent No.6 states that as per the
records, the project was issued the first LOI on
05.08.1996 and a fresh LOI on 09.08.1997. The
layout of the scheme was approved on 25.08.1998
and the revised LOI was approved on
05.06.2003 for a total built-up area (BUA) of
75603.55 m2,

O. Respondent No.6 states that SRA issued a
Commencement Certificate on 25.08.1998 for
work up to the plinth level for rehab Building No.1
wing A and B from the entire project layout of 8 nos.
of rehab buildings, of the project. The construction
of these wings was completed up to 7t floor and
part ‘Occupancy Certificate’ was 20.02.2004.

10. Commencement Certificate (CC) of rehab
building No.5 was issued on 07.04.2004 for work of
plinth to up to 7 upper floors. These buildings were
constructed as per the CC. i.e., these were contained
in the project and were an integral part of the
project. The construction was already started and
done up to plinth and beyond, as can be seen from
the record. In the EIA Notification of 07.07.2004, the
word used was “project” for the applicability of this
Notification. Rehab and Sale, components of all
buildings, are an integral part of the one single
project as revenue from the sale component of
buildings, is the basis and foundation of the viability
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of the total project as a whole.

11. Respondent No.6 states that the
amendment of 07.07.2004 specified as to which
project would need the EC in Paragraph 3(g) and
Explanation clarified so as not to leave any
ambiguity. The applicable criteria were only the
footfall/population of persons >1000, investment of
>Rs.50 Crore and sewage generation of >50
m3/day. The total covered built-up construction
area in m? (non-FSI or FSI) was not the criteria
in it, for applicability of this Notification
(amendment) of 07.07.2004. The projects that
had NOT come up to the plinth level, only were
to attract the Notification and hence inter alia,
only before-plinth projects were required to obtain
the EC. The relevant points from Notification
07.07.2004 are reproduced hereinbelow for ready
reference.

3. Nothing contained in this Notification shall
apply to:

(g) any construction project falling under entry 31
of Schedule-I including new townships,
industrial townships, settlement colonies,
commercial complexes, hotel complexes,
hospitals and office complexes for 1000 (one
thousand) persons or below or with an
investment of Rs.50,00,00,000/- (Rupees fifty
crores) or below.

Explanation.-
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(i) New construction projects which were
undertaken without obtaining the clearance
required under this notification and where
construction work has not come up to

the plinth level shall require clearance

under this notification with effect from the
7t day of July, 2004.

12. Respondent No.6 states that the
applicability of criteria was applied to the ‘total
project’ in terms of total persons >1000 and
investment of Rs.50 Crore. It includes all the
proposed buildings in the project as per LOI, which
were there in it and whatever may be the
corresponding area (as it was not at all the criteria
in that Notification).

13. Respondent No.6 states that the
applicability or attraction of the provisions of the
Notification dated 07.07.2004, to the project, was
further clarified in the ‘Explanation’. Criteria can’t be
considered part by part of the project or each
singular building-wise. Individually none of the
single buildings would have qualified in these criteria
and would have required the EC. The applicability
or non-applicability has to be considered and
applied as ‘the entire project as a whole’ only.
‘Project’ is the word used in the Notification also and
there is no ambiguity in understanding the meaning
of it.

14. Respondent states that the change in the
scope of the project which had not attracted the EIA
Notification 07.07.2004, could have been only in

7
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terms of the «criteria laid down under that
Notification.

APPLICABILITY OF NOTIFICATION 14.09.2006

15. Respondent No.6 states that as per
Notification 14.09.2006, the criterion of the area was
laid down to the new building and construction
projects, starting from an area >20,000 m? of the
total covered built-up construction area including
non-FSI and FSI (as clarified subsequently on
04.04.2011). The projects requiring EC were
specified as follows in Clause No.2 of the
Notification.:

2. Requirements of prior Environmental Clearance
(EC):- The following projects or activities shall
require prior environmental clearance from the
concerned regulatory authority, which shall
hereinafter referred to be as the Central
Government in the Ministry of Environment and
Forests for matters falling under Category ‘A’ in
the Schedule and at State level, the State
Environment Impact Assessment Authority
(SEIAA) for matters falling under Category ‘B’ in
the said Schedule, before any construction
work, or preparation of land by the project
management except for securing the land, is
started on the project or activity:

(i) All new projects or activities listed in the
Schedule to this notification;

(iij Expansion and modernization of existing
projects or activities listed in the Schedule to

8
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this notification with addition of capacity

beyond the limits specified for the concerned
sector, that is, projects or activities which
cross the threshold limits given in the
Schedule, after expansion or
modernization,;

(iii) Any change in product - mix in an existing
manufacturing unit included in Schedule
beyond the specified range.

16. Respondent No.6 states that the project
was consisting of total 8 Nos. of buildings and was of
area 75603.55 m?, as per the LOI (revised) dated
05.06.2003 from Slum Redevelopment Authority
(SRA). The plinth Commencement Certificate
(CC) was issued on 05.06.2003 and as of the date
of EC Notification (amendment) 07.07.2004 the
project had already CC.

17. The last LOI was revised on 04.12.2015
and the total BUA approved is 74576.43 m?2. It is
pertinent to note that as per the last LOI also, total
built-up area (BUA) vis-a-vis the earlier LOI of
05.06.2003, has decreased by 1,027 m?2. As
such there was no addition of capacity at that
point in time.

18. Even though the earlier revised LOI was
obtained in year 2003, by the Respondent No.1 (PP)
had started the construction of Rehab Building No.
4, 6, 7, 2 and Sale Building No. 1, after Notification
of 14.09.2006.
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19. The Notification of 14.09.2006 would have
applied when there is expansion or modernisation
as per 2(ii). However, ab-initio, in this project, there
was no expansion of BUA with capacity
addition. In fact, the BUA has decreased from the
earlier approved BUA as per LOI. As such, the
Notification of 14.09.2006 would not apply to this
project. The change in plan or layout, has no locus
or criteria, in the EIA Notification 14.09.2006 by
itself.

20. While concluding, Respondent No.6 in
its respectful submission states that the
Notification of 07.07.2004 was not applicable
to this project as it has already stated the work
got CC for Buildings before this date. The cut-off
date will have to be applied to the whole project and
not to its sub-components or individual buildings. All
the qualifying criteria as well, are also applicable to
the project as a whole and not the individual
components/buildings in it.

21. Respondent No0.6 had examined the
applicability of the Notification of 07.07.2004 and
had taken the informed decision that this Notification
is not attracted, particularly in light of the categoric
explanation in the Notification and the fact that the
project had come up to plinth level before the
Notification of 07.07.2004.

22. Respondent No.6 states in its
respectful submission that the Notification
Clause 2(ii) of 14.09.2006 was not applicable
to this project as there was no increase in

10



370

project BUA as previously mentioned in the LOI
based on which construction was started and
was completed. There was no expansion in this
particular project after the revised LOI.

23. Respondent No.6 states that there is no
substantial question related to environment.
Prior to this project, the area was a slum area.
The environmental status of those slums was below
environmental sustainability. As such, the SRA
project with additional FSI was sanctioned to
better the environment, and make it more
environmentally sustainable. In no case, this
project could have harmed the environment
compared to the existing slum scenario at that
location.

24. The application is hopelessly time-barred.
Other grounds and plural causes should not be
entertained as only one cause can be entertained in
one application as per Rule No.14 under The National
Green Tribunal (Practices and Procedure) Rules
2011.

25. Respondent states that this is rare case in
many ways. The submissions made are project
specific and applicable to this case only, being a SRA
project. The project site was populated with slums,
and there were no basic environment-friendly
features for sustainability. The LOI to the project was
issued in the year 1996 and the plinth of the building
was completed before 07.07.2004. The construction
project as a part of the area sanctioned in the LOI
dated 05.06.2003 was not exceeded even in the

11
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revised LOI dated 04.12.2015. After redevelopment,
about 1137 slum dwellers and 163 project-affected
persons got the chance to have the basic
fundamental right of quality shelter.

26. The legal opinion was obtained from Law
& Judiciary on 19.05.2017 and after that, a letter
was given by Govt. of Maharashtra, Environment
Dept., Re. ENV-2017 /Legai/CR-4 dated 17.06.2017
clarifying that this project doesn’t need EC. However,
as a matter of record, subsequently, once again a
reference was made to Law & Judiciary on
21.06.2017 and some other opinion was conveyed
by L&J Dept..

27. Therefore, the Respondent has placed the
entire record (NGT matter and office file) before the
existing SEIAA-Maharashtra. This was mainly to
decide and file the affidavit in response to the
pending OA 56/2019(WZ) on the following points.
None of the existing SEIAA-Maharashtra was
Member at that point in time when the earlier letter
was issued. After careful perusal of the record,
the SEIAA has come to the conclusion that;

a) there is no substantial question related to
environment at that site,

b) there is no damage to environment;
particularly because the site was earlier
occupied by slums.

c) there is no violation of the spirit of the EIA
Notification 07.07.2004

12
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d) the total built-up construction area is not
exceeded even after the revised LOI of 2015
as the construction area had decreased

e) there is a grey area regarding the applicability
OR violation of the EIA Notification 14.09.2006

- f) the violation can be at the most, in terms of
the actual construction area, if exceeded
above 75,603.55 m?® as per the LOI of
05.06.2003.

g) but as stated above, there is no ‘substantial
question related to environment’ raised due to
such violation.

28. In light of the above case-specific facts,
and pecuniary circumstances as stated hereinabove
in detail, the respondent prays that this Hon'ble
Tribunal be pleased to dispose of the application with
appropriate orders.

Place: Mumbai M

Date: 17-04-2023 Respondent No.6
' ‘ D-5. Bhalerad
§¢|‘cy-\-\‘5}"j—
Env 2ce Defk.

Scientist Grade-2
Esuironment & Climate Change Department
Gowt. of Maharashtra
Mantralaya. Mumbai 400 032

13
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AFFIDAVIT & VERIFICATION

I Dattatray Suryakant Bhalerao, age about 39 years,
resident of Mumbai, that the contents of the above
affidavit are believed to be true as can be verified
from the records and that I have not suppressed any
material fact. I have submitted this affidavit on

solemn affirmation and oath.

Place: Mumbai @

Date: 17-04-2023 Respondent No.6
Dtk F 6. Bhyleved

14



Minutes of 258" Day 2 (Discussion Ilcms3*¥|4 of SEIAA held on 06" April, 2023

— AXx.R1

Subject- Regarding Original Application no 56/2019 (Mangesh Mahadev Parab vs New
Monarch Builders and Contractors & others) before Hon'ble NGT, Pune

The entire records of the matter NGT OA 56/2019 (WZ) Mangesh Parab were placed before
the existing Members of SEIAA (Respondent No. 6). The Office File. containing Law &
Judiciary Legal Opinion and the letter issued by the Environment Department was also placed
before SEIAA. Thereafter SEIAA Members had detailed discussions and deliberations on the
facts of the case. The draft of the Affidavit to be submitted was prepared after going through

the record. The same is approved for submission through Advocate in the matter.

e ’5\\\?? \

hairman
Member Secretary



b Ax.R2

Environment Department
6" February, 2017

Submitted :-  Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on property
bearing CTS No. 7-6/2 to 8, 706/11, 706/14 to 16 & 706/22 of village Marol at Andheri (East),
Mumbai - 400 059 for “Sagbaugh Sneha Sagar C.H.S5. Ltd.”

Ref. - Letter dtd. 25.1.2017 received from M/s New Monarch Builder & Contractors.

iM/s New Monarch Builder & Contractors has submitted a letter at reference above seeking clarification on
applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11,
70€/44 to 16 & 706/22 of village Marol at L Andheri (East), Mumbai — 400 059 for “Sagbaugh Sneha Sagar
C.H.S. Ltd. Copy enclosed at CS No. | =10 5 for kind perusal,

Brief history of the project as per letter submitied by the PP is as follows :-

a) The Slum Redevelopment scheme under reference was initially approved by SRD committee and
LOI was issued on 5.8.1996.

b) Subsequently the SRD scheme was converted into Slum Rehabilitation Scheme and LOI was
issued on 9.8.1997.

¢} Further revised LOI was approved and issued on 5.6.2003 for total BUA (FSI) approved — 75603.55
sq.m.

d) The Plinth CC was issued for 3 nos. of rehab buildings prior to 7.7.2004 (i.e. Rehab No. 1 - Wing A
& B, Rehab No.5).

@) Further the scheme layout was approved with eight nos. of buildings on 21.2.2008 where in
plinth was completed for building ne.1 (Wing A & Wing B) prior to 07.07.2004.

f) Last LOI was approved and issued on 4.12.2015 for total BUA (FSI) approved 74576.43 sq.m.

g) As per last LOI issued on 4.12,2015 for total construction BUA — 1,13,975.50 sq.m. and the PP has
constructed total BUA admeasuring 73026.71 sq.m. at site till date.

h) When the PP applied for further approval of fungible area in the sale building, SRA has askad the
PP to seek the clarification of applicability of E.C. to above scheme .

Provisions of the EIA Notification dtd. 27.1.1994 amended on 7.7.2004 :-

o

(i) after sub-para (f), the following shall be inserted, namely :-

“(g) any construction project failing under entry 31 of Schedule-l including new townships,
industrial townships, settlement colonies, commercial complexes, hotel complexes, hospitals and
office complexes for 1,000 (one thousand) persons or below or discharging sewage of 50,000 (fifty
thousand) litres per day or below or with an investment of Rs. 50,00,00,000/- (Rupees fifty crores) or
below.

Explanation —

New construction projects which were undertaken without obtaining the clearance required under
this notification and where construction work has not come upto the plinth level, shall require clearance under
this notification with effect from the 7° day of July, 2004.

e —



376

rJ.;’ 2

SR

(iii) Any project proponent intending to implement the proposed project under sub-paras (g) and (h) in
a phased manner or in modules, shall be required to submit the details of the entire project
covering all phases or modules for appraisal under this notification”;

f"
Copy of the notification dtd. 7.7.2004 is placed below at pg nos.g 3-65 for kind perusal.

Concluding remarks :-

After going through case history, it is find that 1% plinth Commencement Certificate was issued by
the SRA on 25.8.1998 for construction of rehab building No.1 upto Plinth level. It appears that work of this
particular rehab building No.1 Wing A had come upto 7" floor and part 0.C. was issued by the SRA vide letter
dtd. 20.2.2003. The work of Wing B of rehab building No.1 had come upto 7 floor, part 0.C. was issued by
the SRA vide letter dtd. 20.2.2004 and full O.C. was granted on 21.1.2015. It appears that both part
Occupation Certificates were issued prior to amendment dtd. 7.7.2004 in the EIA Notification, 1994.

It also appears that other than this, the PP has carried out construction as follows :-

# 1) Construction of Rehab Bldg. No. 5 as per CC dtd. 7.7.2004. Part OC was granted on 24.4.2006 and full

OC was granted on 28.8.2007.

2) Construction of Rehab Bldg. No.4 as per CC dtd. 9.8.2007 and full O.C. granted on 16.5.2008.

3) Construction of Rehab Bldg. No.6 as per CC dtd. 24.7.2007 and full O.C. granted on 30.1.2008.

4) Construction of Rehab Bldg. No. 7 as per CC dtd. 22.2.2008 and work is completed upto Gr. + 14™
upper floors.

5) Construction of Rehab Bldg. No. 2 as per CC dtd. 29.10.2007 and O.C. approved.

6) Construction of Sale Bldg. No. 1 as per part plinth CC granted on 10.12.2007. Last ICA was amended
on 11.1.2016 and work is completed upto 13" floor of wing A,B,C & D.

At explanation clause in amendment of EIA Notification dtd. 7.7.2004 mentions the word “project”.
It must be noted that the LOI granted is to a SRA project including Rehab and free sale buildings. SRA
projects are integral in sense that in order to complete the project, following processes are mandatory and
each can not exists without the other.

- 1) Construction of rehab building in order to rehabilitate all the eligible slum dwellers in that particular

slum project.
2) Construction of free sale building which is mandatory to be constructed without which the project
cannot achieve financial viability.

In view of the above, this is felt that especially in slum projects, even if one plinth of the project
completed, the entire constructed area would be eligible for exemption as per explanation given under
clause | of para 3 of EIA Notification dtd. 27.1.1994 amended on 7.7.2004 «Encl. at CS 63-65).

Therefore, it is proposed to send the above matter to the Law & Judiciary Department to confirm the

above presumptions and obtain their opinion in this regard. M
ﬂf MBS

(vaishali Sadhale)
Addl. Chief Secrg,(u%vt.) -

Law Officer

Principal Secretary (L & J.D) :-
%294

e Sy
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Law and Judiciary Department

This reterence is from the Environment Department seeking guidance of
this Department on the point of applicability of Environment Clearance from the
Ministry of Environment and Forests, Government of India for ongoing Slum
Rehabilitation Scheme under regulation 33(10) of D.C.R., 1991 on property
bearing CTS No. 706/2 to 8. 706/11, 706/14 to 16. and 706/22 of village Marol at
Andheri (East), Mumbai for "Sagbaugh Sneha Sagar C.H.S. Ltd."

2. The Environmen: Department has stated that, initially the Slum
Redevelopment Scheme was approved by the SRD Committee under regulation
33(10) of Development Conirol Regulations for Greater Mumbai, 1991 on the land
bearing CTS No. 706/2 1o 8, 706/11, 706/14 10 16, and 706/22 of village Maro! at
Andheri (East), Mumbai for "Sagbaugh Sneha Sagar C.H.S. Lid." and Letter of
inient (LOI) was issued on 05.08,1996, Subsequently the 'Slum Redevelopment
Scheme’ was converted into 'Slum Rehabilitation Scheme' and fresh LOI under
Slum Rehabilitation Scheme was issued on 09.08.1997. Layout of the scheme was
anproved on 25.08.1998. Subsequently revised [.Of was approved on 05.06.20603
for total Built-Up Area (BUA) approved 75603.55 sq. meters.

3 Thereafter, on 25.02 1998 the Slum Rehabilitation Authority (SRA) has
issued Commencement (aitificate for work up to Plinth level for rehab building
No. | Wing 'A’ and Wing ‘B’ from layout of 8 nos. of rehab buildings. The wotk
of rehab building No. | Wing A was completed upto 7th floor and part Occupation
Certificate (O.C.) was issued by the SRA vide letter dated 20.02.2003. The work
of Wing B of rehab building was completed upte 7th floor and part O.C. was
issued on 20.02.2004. The Commencement Certificate for rehab building No. 5
was issued on 07.04.2004 for work of Plinth to 7 upper floors.

4. Meanwhile, the Ministry of Environment and Forests, Government of India
vide Notification Ne. S O.801(E), dated 7th July, 2004 has made amendmenis in
the Environment Impect Assessment Notification S.0.60(E), dated 27th January.
1994 and thereby, inter alia, inserted sub-para (2) after sub-para (f) of Para 3 of the
Notification dated 27.01,1994, As per explanation given under amended provision
of" sub-para (g) of Para (3). new construction projects which were undertaken
without obtaining the clearance required under the Notification and where

11
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construction work has not come upto the plinth level, are required clearance under
the Notification dated 07.07.2004 w.e.f. the date of notification.

5. New Monarch Builders and Contractors. developer of the Slum
Rehabilitation Scheme under reference vide letter daied 25.01.2017 has informed
the Environment Department that when they applied for further approval of
fungible area in the said building, SRA had asked them 1o seek clarification of
applicability of Environmental Clearance to this scheme even though the Built-Up
Area is within the sanctioned area by SRA. The developer has also clarified that
till date SRA never insisted EC condition since the scheme was initiated prior to
07.07.2004.

6. In this background, the Environment Department has stated that explanation
clause in amendment of EIA Notification dated 07.07.2004 mentions the word
"Project”. The LOI granted is to SRA project including rehab and free sale
buildings. SRA Projects are integral in sense that in order to complete the project
following processors are mandatory and each can not exists without the other.

1) Construction of rehab building in order to rehabilitate all the eligible
slum dwellers in that particular slum project,

2) Construction of free sale building which is mandatory to be
constructed without which the project cannot achieve financial
viability.

In view of the above the Environment Department has drawn presumption
that in slum projects, even if one plinth of the project completed, the entire
constructed area would be eligible for exemption as per explanation given under
clause (i) of Para 3 of EIA Notification dated 27.01.1994 amended on 07.07.2004.
The Environment Department has requested this Depariment to confirm the said
presumption.

7. The Ministry of Environment and Forests, Government of India, in exercise
of powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 r/w. clause (d) of sub-rule (3) of rule
S of the Environment (Protection) Rules, 1986, has issued Environment Impact
Assessment Notification S.0.60(E) on 27.01.1994 and thereby directed that on or

from the date of publication of Notification in the official gazette, expansion or

12
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modernization of any activity (if pollution load is to exceed the existing one) or
new one listed in Schedule-! to the said Notification, shall not be undertaken in
any part of India unless it has been accorded Environmental Clearance by the
Central Government in accordance with the procedure specified in the said
Notification.
8. Thereafter, the Ministry of Environment and Forests vide Notification
S.0.801(E) dated 07.07.2004 has made amendments in the earlier Notification No.
S.0.60(E) dated 27.01.1994 and thereby, inter-alia, inserted sub-para (g) after sub-
para (f) in paragraph 3 of the Notification dated 27.01.1994. Further, new entries
i.e. 31 and 32 are also inserted after item 30 in Schedule-I. The relevant provision
of Para- 2 and Para-3 are read as follows:-
2) Requirements and procedure for seeking environmental
clearance of projects '~
i.(a) Any person who desires to undertake any new projeci in
any part of India or the expansion or modernizaiion of any
existing indusiry or project listed in the Schedule-I shall subnzit
an application to the Secretarv, Ministry of Environment and
Forests, New Delhi.
3) Nothing contained in this Notification shall apply to:-
(g) any construction project failing under eniry 31 of
Schedule-! including new township, indusirial iownships,
settlement colonies, commercial complexes, hotel complexes,
hospitals ond office complexes for 1,000 (one thousand)
persons or below or discharging sewage of 50,000 (fifty
thousand) liters per day or below or with an investment of
Rs.50,00,6¢.600/-(Rupees Fifty Crores) or below.

(7, 7 e
Explanation:-
(i) New construction projects which were undertaken

withow! obtaining the clearance required under this

NatificaZion, and where construction work has not come
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up to the plinth level, shall require clearance under this
notification with effect from the 7th day of July, 2004.
Schedule-I :- List of projects requiring Environmental
clearance from the Central Government
31.  New construction projects.

9. From the aforesaid provisions of Environment Impact Notifications dated
27.01.1994 and 07.07.2004 it is clear that to seek Environmental Clearance from
the Central Government is mandatory for any person who desires to undertake eny
new project or the expansion or modernization of any existing industry or project
listed in the Schedule-1. The new projects are included in Schedule-1 vide amended
Notification dated 07.07.2004. As per explanation given under Para 3 of the
Notification dated 07.07.2004, the new projects which were undertaken without
obtaining Environmental Clearance are also required 1o get clearance under the
said Notification w.e.f. 07.07.2004. However, in case of ongoing projects where
construction work has not come up to plinth level have been exempted from
obtaining Environment Clearance under the said Notification.

10. Tt is seen that the word 'projects’ is used under clause (i) of the explanation.
The Slum Rehabilitation Scheme includes construction of rehab buildings to
rehabilitate all the eligible slum dwellers residing on the plots on which the Slum
Rehabilitation Scheme is to be implemented and construction of sale component to
be sold in open market by the developer. Thus, it can be said that the project of
Slum Rehabilitation Scheme covers the construction of rehab buildings as well as
sale buildings.

11. In the present matter, as stated by the Environment Department the Slum
Redevelopment Authority has approved the Slum Redevelcpment Scheme on
05.08.1996 and accordingly issued the Letter of Intent approving the propozed
scheme. Thereafter, revised LOI has been issued by the Slum Rehabilitation
Authority on 05.06.2003 for entire scheme which includes construction of rehab
component as well as sale component. Further, the Commencement Certificate for
work of up to Plinth level in respect of rehab building no. 1 wing 'A' and wing 'B’
and rehab building no. 5 was issued prior to enforcement of Notification dated

07.07.2004. It is also seen that in case of rehab building no.1 wing ‘A" and wing 'B’

14
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the work up to 7th floor was completed and part O.C. was issued before issuance
of Notification dated 07.07.2004. Admittedly the project of Slum Rehabilitation
Scheme under reference was started before issuance of Notification dated
07.07.2004 and also the work of rehab buildings up to 7th floor was completed
before the amended provision of Notification dated 07.07.2004 came into force.
Having considered this factual position and alse the clause (i) of explanation
given under Para - 3 of Notification dated 07.07.2004 it is clear that the
condition of Environmental Clearance as required under Notification dated
27.01.1994 and 07.07.2004 may not be applicable in case of the Slum
Rehabilitation Scheme under reference.

12, It would be relevant to note that the Ministry of Environment and Forest,
Government of India, in exercise of the powers conferred by sub-section (1) and
clzuse (v) of sub-section (2) of section 3 of the Environment (Protection) Act,
1986, read with clause (d: of sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986 and in supersessior of the notification number S.0. 60 (E) dated the
27.01.1994, has published Norification on 14.06.2006 and thereby directed that on
and from the date of publication of the notification, the required construction of
new projects or activities or the expansion or modernization of existing projects or
activities listed in the Schedule to the notification entailing capacity addition with
change in process and or technology shall b2 undertaken in any part of India only
atter the prior environmental clearance from the Central Government or as the case
may be, by the Stare Level Environment Impact Assessment Authority, duly
constituted by the Central Government under sub-section (3) of section 3 of the
sa.d Act, in accordance with the procedure specified in the said notification.
13 Para (2} of the Notification dated 14.09.2006 which provides for
requirements of prior Environment Clearance (EC) reads as tollows:-
2. Requirements of prior Environmental Clearance (EC):- The
Jollowing projects or activities shall require prior environmental
clearance from rthe concerned reguiatory authority. which shall
hereinafier referred to be as the Ceniral Government in the Ministry of
Environment and Forests for matters fulling under Category ‘4’ in the

Schedule and at State level the State Environment Impact Assessment
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Authority (SEIAA) for matters falling under Category ‘B’ in the said

Schedule, before any construction work, or preparation of land by the

project management excepl for securing the land, is started on the

project or activity:

(i)  All new projects or activities listed in the Schedule to this
notification;

(i)  Expansion and modernization of existing projects or activities
listed in the Schedule to this notification with addition of
capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits
given in the Schedule, after expansion or modernization;

14, Schedule to Notification dated 14.09.2006 provides for list of projects or
activities requiring prior environmental clearance. The relevant clauses of the

schedule reads as follows :-

Project  or | Category with threshold limit I Conditions if

Activity A 'B | any

8 Building / Construction pr(k)jects / Area Deveiopmént projects and
Townships

8(a) Building and | > 20000 sq. mtrs and < | #(built up area for |

Construction projects | 150000 sq.mtrs.  of ' covered

built-up area® construction;  in |
case of facilities

- open to the sky, it

| will be activity

‘ area)

8(b) Townships and Area | Covering an area > 50 | ++ Al prl.'n:iecls
| Developmetn Projects | ha and or built up area  under Item 8(b)

>150000 sq. mtrs.++ shall be appraisel

as Category B ]|

=

15. Thus, it is seen that clause 8 of the Schedule deals with building and

construction projects and area development projects and townships. As per clause

16



383

8(a) building and construction projects having more than 20000 sq. mtrs. and less
that 150000 sq. mtrs. built-up area required prior environmental clearance from the
State Environment Impact Assessment Authority. In case of townships and area
development projects covering an area of 50 hectors or more and / or built-up area
of 150000 sq. mtrs. or more require environmental clearance from State
Environment Impact Assessment Authority as provided under clause 8(b).

[6.  In the case in hand, the Project is in respect of Slum Rehabilitation Scheme.
Thus, prima facie it appears that the said project is covered under clause 8(b) of the
Schedule to the Notification i.e "Townships and Area Development Projects'. If the
papers on the file are 1o be believed, the total built-up area to be constructed in the
present project of Slum Rehabilitation is 113975.90 sq. mtrs. out of which built-up
acea of 73026.71 sq. mms. is already constructed on the site. till date. Since. the
total built-up ar2a of the project is less than the threshold limits provided under
clause 8(b) of the Schedule to Notification dated 14.09.2006, it can be said that the
provisions of Notification dated 14.09.2006 may not be attracted in the case of the
present Slum Rehabilitation Scheme to be implemented for "Sagbaugh Sneha
Sagar C.H.S. Ltd "

17 Thus, ihere appears no legal impediment in confirming the
presumption drawn by the department,

P.S. & R.L.A. (Shri. Jamadar) has seen the papers and approved the above

. Q
VIEW. ?O’LL
Vs

4P
{Ashwini Saini)
Deputy Secretary (Law)

\AO.R to Environment Department / Legal Section
No. 103/4)0/ Civil / Confl./ 2017/*A’Br., datedizgzMay, 2017.
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GOVERNMENT OF MAHARASHTRA

Tel. No. :2279 3132 ENV-2017/Legal/CR-4

Fax No. :2281 3947 Environment Department,
217(Annex), Mantralaya,
Mumbai - 400 032.
Date : \:}—/06/ 2017

To,

M/s New Monarch Builders & Contractors,
B/701-705, Raylon Arcade, Ramkrishna Mandir Road,
Kondivita, Andheri ( E ),

Mumbai — 400 059.

Sub. :- Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on
property bearing CTS No. 7-6/2 to 8, 706/11, 706/14 to 16 & 706/22 of village Marol
at Andheri (East), Mumbai — 400 059 for “Sagbaugh Sneha Sagar C.H.S. Ltd.”

Ref. :- Your representation dtd. 25.1.2017.
Sir,

We refer to your representation dtd. 25.1.2017 seeking clarification on applicability of E.C.
for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11, 706/14 to 16 &
706/22 of village Marol at Andheri (East), Mumbai — 400 059 for “Sagbaugh Sneha Sagar C.H.S. Ltd.

The Environment Department has scrutinized your representation wherein it appears that
the 1" plinth Commencement Certificate was issued by the SRA on 25.8.1998 for construction of
rehab building No.1 upto Plinth level. It appears that the work of this particular rehab building No.1
Wing A had come upto 7"floor and part O.C. was issued by the SRA vide letter dtd. 20.2.2003. The
work of Wing B of rehab building No.1 had come upto 7" floor, part 0.C. was issued by the SRA vide
letter dtd. 20.2.2004 and full 0.C. was granted on 21.1.2015. It appears that both part Occupation
Certificates were issued prior to amendment dtd. 7.7.2004 in the EIA Notification, 1994.

Considering above facts of the case, the Environment Department has obtained legal
opinion from the Law and Judiciary Department on presumptions of the department that in slum
(SRA) projects, given the financially interdependent nature of the project components, even if one
plinth of the project were completed, the entire constructed area would be eligible for exemption as
per explanation given under clause | of para 3 of EIA Notification dtd. 27.1.1994 amended on
7.7.2004,

Accordingly, Law & Judiciary Department has given clarification in their opinion which is
reproduced hereunder :-
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“ In the present matter, as stated by the Environment Department the Sium Redevelopment
Authority has approved the Slum Redevelopment Scheme on 5.8.1996 and accordingly issued
the Letter of Intent approving the proposed scheme. Thereafter, revised LOI has been issued
by the Slum Rehabilitation Authority on 5.6.2003 for entire scheme which includes
construction of rehab component as well as sale component. Further, the Commencement
Certificate for work of up to Plinth level in respect of rehab building no. 1 wing 'A’ and wing
'‘B” and rehab building no.5 was issued prior to enforcement of Notification dated
07.07.2004. It is also seen that in case of rehab building no.1 wing "A” and wing ‘B’ the work
upto 7" floor was completed and part O.C. was issued before issuance of Notification dated
07.07.2004. Admittedly the project of Slum Rehabilitation Scheme under reference was
started before issuance of Notification dated 07.07.2004 and also the work of rehab
buildings upto 7" floor was completed before the amended provision of Notification dtd.
07.07.2004 came into force.

Having considered this factual position and also the clause (i) of explanation given under
Para — 3 of Notification dated. 7.7.2004 it is clear that the condition of Environment
Clearance as required under Notification dated 27.1.1994 and 7.7.2004 may not be
applicable in case of the Slum Rehabilitation Scheme under reference.”

Based upon the information provided by you, in view of the opinion preferred by the Law &

Judiciary Department reproduced above, for the specific SRA project under reference above,
Environment Clearance is not required to the extent of area approved in Letter Of Intent issued by
the Slum Rehabilitation Authority prior to the publication of Environment Impact Assessment
Notification dtd. 14.9.2006. This answers your request for clarification.

=
§ o e s
& ?l.‘%\ (Satish/M, Gavai)
,4/\-} Addl. Chipf Secretary,
A

Environment Department.
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SRA/Eng/253/KE/MT1./1.01
SLUM REHABILITATION AUTHORITY

RE-TYPED TEXT No. SRA/Eng/253 /KE/ML/LOI
V floar, Griha Nirman Bhavan,
FOR CLARITY Bandia (E), Mumbai -400 051.
Date: e
% e :JJ
10, ij
5 JUN 2003
1 Architect : Shri. J. Bhuia
M/s. Design Conaepis,
Laxai Palace, 76, Mathuradas Road,
Kandivli (West), Mumnbai - 400 067
2 Mumers / Developers . M/s. New Monaich Builders & Controctors
Laxmi Palace, 76, Mathuradas Road,
o Kandivli (West), Muinbai - 400 067.

"

4 \)/éety . Sagbaug Snchsagar CHS.

Sub : Revised LOI for S. R. Schei e of plot bearing C.T.S. No.
706. 706/! to 10 of vilisge Marol at Andhen Kurla

Road, Andheri (E), Mumb:a. r-‘“?)—‘ - s
: { B o

+Ref: SRA/Eng/253/KW /ML/LOI

Sir,

By direction of CEQ (SRA) this oflice is pleased to issue this revised
letter of intent. to inform you that, your ibove proposal is considered and
principally approved for grant of 2.874 FSI {Two point eight seven four FSI

P bt
74 % ‘__*:,gmlyl in accordance with Clause No.33 (10) and appendix{IV) of amended
47" "ID.C. Regulations out of which maximum FSI of 2.5 shall be allowed to be

consumed on the Plot subject to the following conditions.

1.  That you shall rehouse the eligible shun dwellers as per the list
certified by the Competent Authority for allowing tenements and shop of
' area mentoned in Annexure-Il, free of cost constructing the same as per
{ specification Annexed herewith.

C Ul \SUREF LA June 2000001 - "5 Monasrch B o

. -
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2. That jou shall register society of slum dwelless to be rehoused under

- Slum Rehabilitation Scheme and Project Affected Persons (PAP) nominated

for nominator for allotments of tenements by the Slum Rchabilitation
Authority.

3. That If required aleng with the olher societies, you shall formm a
federation of societies so as te maintain conunon amenities such as
internal road, street lights etc.

4. ‘That you shail incorporate the clause in the registered agreement with
Slum dwellers and project affected persons that they shall not sell or
transfer tenements allotted under Slum Rehabilitation to any one elsc
except the legal heirs for a period of 10 {ten) years from the date of taking
over possession, without prior permission of the CEO (SRA).

5. That you shall provide transit accommodation to the slum dwellers with
requisite amenities, if required to be shifted for construction of proposec
buflding, till the permanent tenements are allotted and possession is given
complying all formalitics and existing amenities shall be maintained in
working order till slum dwellers are rchoused in the proposed
rehabilitation tenements. . '

.+ 67 That you shall bear the cost of carrying out infrastructure works right

upto the plot, and shall strengthen the existing Infrastructure facility and
/ or provide services of adequate size and capacity as per the directives of
the undersigned.

7. That you shall submit layout and get the same approved hefore
requesting for Commencement certificate.

8. That you shall make provision of adequate acecess to the adjoining land
locked plot, if any, free of cost and the same shall be shown on layout to
be submitted for approval on terms and conditions as may be prescribed
by CEO (SRA).

S. That existing religious structures f.e. Masjid, etc. shall be
relocated/renovated by maintaining 10% of its existing built up area after
taking NOC from Slum dwellers society, Authority, running masjid and
NOC from Commissioner of Police.

10, inat you shall restrict the built up arca meant for sale m the open
market anc bulll up area of rchabilitation as per the sallent features
Annexed herewith.

{J

T
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"1{|“The sallent features of the scheme are as under:

~ Area of plot / Slum : 28957.40 sq. mts.

Area of plot arrived at : 26302.92 sq.mts.
Computation of FSI .“*
Rehab. Component as per DCR 1 44725.69 sq. mts.

33(10) (Excluding areas under
reference stair and lift but
including area under reference
passages, Balwadi. Welfare
Centre & Society office.

e 4)  Sale Component as per DCR 33(10) : 44725.69 sq. mts.
Yoos W H5) Rehab. Built-up area ¢ 30877.86 sq. mts.
4 ! o (Item No.(iii) less areas under

JI | -4+ reference passages, Welfare

[ - Centre. Balwadi, and Society Office.

6) - Sale Built-up arca .t 34879.44 sq. mts. _\
e 9 ‘
111 7) F.SI Sanctioned : 2874 :
7A) Total Built-up area approved : 75603.55 sq. mts. .
for the scheme.
8) No. of‘ slum dwellers to be ¢ 1137 Nos.
" accommodated ik
9) No of P.A.P. tenements : 163 Nos

generated in scheme.

10) Area of unbuildable : Nil sq. mts.
&) reservation to be surrendered.
b - -
i 11) Built-up area of D.P. Road : 3067.98 sq. mts.
0 ] - to be surrendered free of cost
‘ to M.C.G.M.
i 12) Built-up area permitted o1 the : 65757.30 sq. mts
i'.- Plot (Rehab. + Sale).
! 4 13) FSI consumed on plot -
L i : X

14) Spill over TDR

! CoAmohnt GURER A Cune 2000 o) Yow 2 masch Buddensadoe\d
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.' 11. That you shall get the plot boundaries demarcated and th
compound wall shall be constructed prior to commencing building work:
and the same shall be certificd by the concernmed Architect befo:
requesting for C.C. beyond the plinth level to bulldings abutting plo
boundary.

12. That you shall accommodate the huts getting cut along the
boundary of the plot demarcated by the staff of the City survey office.

13. That you shall get the plans approved for each bullding separately

with due mention of the scheme of Rehabilitation of plot under D.C. ~
Regulation No. 33(10) and with specific mention on plan of the '
rehabilitation building / tenements for slum dwellers and project affect-
persons that the same are for rchousiug of slum dwellers and project

affected persons. Tenements to be allotted to the P.A.P. shall be hatched

with due mention that they are for al]otmcnt to P.A.P. nominated by the

Slum rehabilitation authority.

14. That you shall submit the N.O.C.'s as applicable from the concerned
AA. & C, HEE, Dy. Ch. Eng. ( SWD), C.F.O., Tree Authority. Railway
Authority, Civil Aviation Authorily, Authority of Defence Department,
Authority of High Tension Power Transmission lines, BSES Itd., Geologists
in the office of the undersigned before requesting of Approval of plans or at
a stage at which it is insisted upon by the concerned Executive Engineer
(S.R.A)

15. That you shall submit the mdenmity bond indemnifying the Shum
Rchabilitation Authority and its ollicers against any damage or clain
arising'out of any sort of litigation with the slum dwellers or otherwise

16. That you shall obtain the permission for construction of the
temporary transit accommodation {from the office of C.E.O.(S.R.A.) along
with the phased development progranunc.

17. That you shall submit the Agicements with the photographs of wife
and husband on the agrecinents with all the cligible slum dwellers before
requesting for Commencement Certificate. And the name of the wife of the
eligible occupier of hut shall be incorporated with joint holder of the
tenements to be allotted in rehabilitation building.

18. That vou as Archit-ot <) | . woesuive that the work is carried
out as per phased progriunme approve (i by the undersigned and you shall
submit regularly quarterly progress wpmt to thc undersigned along with
_ photographs with certificate that the progress is as per approved phased
, programme. Even if the progress is nil report shall be submitted by the
Architect stating reasons lor delavy '

et SUPERIIAY
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4 19. That existing designated D. P. reservation' of WSSD pumping
station, M & P school ghall be got demarcated from D. P. Deptt. of
‘M.C.G.M./DILR & separate PRC's for all D. P. rescrvations shall be
,prepared in the name of M.C.G.M. Till obtaining demarcation, (he
! development of Bldg. No. 6 & 7 abutting this rescrvation will not be
i allowed.

|
1 20. That the tenements proposed for rehabilitation and tenements
1 1 proposed for P.A.P. shall be shown distinctly on the plan to be forwarded
B4 to AA&, C. of concerned ward.to assess the property tax,

S 21. That you shall submit the statement of tenements No. allotted to the
B4 eligible slum families in the proposed rehabilitation building with
&% corresponding tenements No. etc. of the transit accommodation offered
p |:; with the certification from the Architect and owner / developer at both the
#% stages of allotment of transit accommodation as well as final allotment of
#3! tenements in rehabilitation building for verification of the Additional
i : Sollector (Enc.) for Private land.

: 452. That the possession of the tenements and shops shall not be
i {handed over to the eligible hutment dwellers before the society is
&) { registered and transit accommodation given is surrendered and all the
dues to the M.C.G.M./ Govt. Authorities has been clearcd.

'and submpitted before requesting permission for occupation of the sale
‘4 building whichever is earlier or within three months of granting 0.C.C. to
 rehabilitation building in the layout as regards verification carried out by
Concerned Authority who has issued Annexure-ll about a.llolmcnl of
+ 3 4 tenements to eligible certified slum dwellers.

123. That the certificate from the concerned authority shall be obtained

e 24. That you shall get D. P. Road. set back etc. demarcated from

A.E.(Survey)/D.P./T & C department of M.C.GM. and it shall be handad
~rer to M.C.G.M. free of cost, frce of encumbrances by changing
wwnership in the name of M.C.G.M. after duly developed as per municipal
specification and certificate to that effect shall be obtaned and submitted
to SRA before asking C.C. Last 25% sale component.

25. That D. P. Reservations, P & T. Library Welfarec Center, 25%

¢ . jimplemented WSSD pumping station shall be got demarcated and
§ | {developed as per Municipal specifications. The separate PRC's for thesc
E* developed reservation plots inn I name of M C.G M shall be submittedd
¢! {before occupation to the last 25% sale component in scheme.

Cimohat' S UREREH A Yune Y300 - Pew NMon T H Gl ML
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26 ' That the rehabilitation component of schem< shall include.

1) 926 Nos. of Residential tenements )
2) 157 Nos. of Residential-cum-Coununercial tenements
3) 54 Nos. of Commercial tenements.

4} 163 Nos. of P.A. P. Tenements.

5) 13 Nos. of Balwadies

G) 13 Nos. of Welfare Centres.

7) 13 Nos. of Society Offices

27. ‘That proportionate infrastructure dcvelopment charges (Rs.560/-
per sq. mtr.) and deposit (Rs.20,000/-per Rehabilitation tenement) in

"~ Rehabilitation Component shali be paid as per the modified D. C.

Regulation on and policy of Slum Rehabilitation Authority.

28. That the layout recreation ground admeasuring 2065.20. sq. mts.
shall be duly developed beforc asking for Occupation of sale buflding.

.29. That quality of construclicn wWoik of Luiiding shall be strictly

~monitored by the concern Architect / Site Supervisor / Structural Engineer

and report on quality of work carried out shall be submitted by Architect
every three months with test result etc.

30. That Separate P. R. Cards for D. P. Road, actually implemented
reservation pockets, net plot shall be obtained and submitted before
asking development permission for last 25% sale built up area in scheme.

31. That this letter of intent is issued on the basis of plot arca certified

by the Architect and other relevant documents, In the event of change of

any of the above paramelters, during actual site survey by D.LLL.R. / City
Survey Office, then sale area consumcd on the piol wil be adjusted
accordmgly so as to kccp “total consumption of F.S.L on the plot within
2.50 .

32. This letter of intent gives no right to avail of extra FSI granted under
D. C. Regulation 33(10) upon land, which is not your property.

33. That the Arithmetical errvor if any revealed at any time shall te
corrected on either side.

34. ‘That this letter of intent shall be decined to be cancelled i eace a0y

of the documents submittea by Architeet o owners are found 0 i
fraudulent / mis- appropriated '

Aot NS URLRIA G- 250 0000 - 23w Mot Bt bors Gin v
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35" That you shall pay total amount of Rs.2.65. 20 000,1 " towards

: deposit to be with SRA at the rate of Rs.20.000/- per tenement and total

I'? - amount of Rs.2,76,08.400/- towards infrastractural development charges

1 at the rate of Rs.560/- per sq. mts. On the additional built-up aica
sanctioned in scheme beyond Zonal permissible FSI of plot.

: 36. That existing Municipal Chowky. Sulabh Sauchalaya, 5 Nos. of W.C.
i shall be repaired in consultation with concerned M.C.G.M.'s oflicc.

. 37. That you shall pay development charges as per 124E «f MR&TP Act
1 separately for sale built up area as per provisions of MR&TP Act.

hereof. However, if 10A/CC is obtained for any one building of the proicct
then this LO! will remain valid till completion of estimated project penud
1.e upto 36 months.

E
“""* . (@ Any slum dweller held not eligible by the authority or wishing
™\ any change should make application to the competent authsrily wiil
‘. supporting documenis wilhin one month of issue of this letter failure to

which no claun of whatsoever nature be entertained.

"40. That you shall not propose the development on plots, which are
Owned by private owners, unless consent of respective owners is
submitted or said plot are duly acquired by Govt. and duly handed over to
soclety of slum dwellers.

41. That the 25% buildable rescrvation of WSSD, against portion of
.‘ WSSD reservation plot which is encumbered with siumn shall be developed
% . | in consultation with M.C.G.M. and handed over to M.C.G.M. frec of cost
4 1and till then the development as sajd portion of reserved plnt occupied by
dumwﬂl not he allowed.

4_2. That the requisite premium for condonaton. of deficicncy in
~gregating distancc shall be paid.

That the remarks from D. P. Deptt. of M.C.G.M. for shifted location
designations of WSSD, pumping statio:. and M4 P and S.15 mt. wide
ds reflected in D. P. shall be obtained by taking due cognizance of the

ting width of these roads and their actual locations existing on site
: till this issue in finally decided in consultation with M.C.G.M.
‘gpproval to the plans for building No. 6 & 7 shall not be granted. In rac:
{ 9.15 mt. wide roads as per their proposcd realigminent are required to

continued the same shall be developed as per Municipal specifications
il shall be handed over to M.C.G.M. free of cost before asking OCC to
{ '*Ie buildings in the layout.

oo &
T‘('::\ITKIMIGUREF.”-"\UHHE 2003\ .01 - New Maonarch Dutldery el

il { 38. That this LOI is valid for the period of 3 (threc) menths fromn the fate
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44.  The carlier LOI issued under even ne dtd. 09/09/1997 is treated as
cancelled. 9
45.

‘That 163 Nos. of PAP's shall Ihc handed over to SRA free of cost.
I you ur- agreeable to o1l these ab-

proposal for cpproval of plans,

for cach building, in coniornnty

-2 conditio:ss you may submit
office of the undersigned.

consiuning h:ll sancttoned F.S.1, separaltely
with the D.C. Regulation No.32 (10). in the

Yours faithfully,

. o NPT
Executive Engincer - 111
Slum Rehabilitation Authority
Certified True Copy A

v
s

Jitent¢e B. Patel
Licensed Surveyor

- a———————
S Se——
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SLUM REHABILITATION AUTHORITY

No.: SRA/ENG/253/KE/ML/LO;

Date: g4 DEC 201

: Shri. Jitendra B. Patel
Of M/s. Aakar Architects & Consultants

~ Gr. Floor, Satyanarayan Prasad Commercial
Centre, Dayaldas Road, Vile Parle East,
Mumbai 400 057.
\/{Developer M/s. New Monarch Builders & Contractors.
215 Atrium, 10t floor, C.T.S. No. 215,
Andheri Kurla Road, Andheri (E), Mumbai -
400 093.
3. Society Sagbaugh Sneh Sagar CHS Ltd”".
Sub: Revised LOI of Proposed S. R. Scheme on plot bearing C.T.S. No 706/2
to 8, 706/11, 706/12, 706/14 to 16 & 706/22 of village Marol at
Andheri (E), for “Sagbaugh Sneh Sagar CHS Ltd”.
& Ref: SRA/ENG/253/KE/ML/LOI

Gentleman,

With reference to the above mentioned Slum Rehabilitation Scheme
and on the basis of documents submitted by applicant, this office is pleased

to issue in principle approval to the scheme in the form of this Revised
Letter of Intent (LOI) subject to the following conditions.

1. All the conditions of LOI issued under no. SRA/ENG/253/KE/ML/LOI
dated 05/06/2003 shall be complied with except condition no. 10
which is as under:

10. The built up area for sale and rehabilitation shall be as per tue
following scheme parameters. In the event of change in area of plot, nos
of eligible huts etc. the parameters shall be got revised from time to

time.

Certified. Trus Copy

9 MW\
JXentra B. Patel

Licensed Surveyor

\ oy
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SRA/ENG/253/KE/ML/LOI

. The salient features of the scheme are as under:

| sr. i Description " Area Total
| No. [ 1 In Sq. Mt.
o IL 3.00 | 4.00
l 1. | Plot area considered for proposazixsm'r.]g 13571.11 | 26588.30 |
'! 2. | Less-1) D. P. road - - | 10419.‘35—_1[
| 3. | Net Plot Area ‘"’i_ - - 16168.40
l, _4. | Add-1) D. P. road 1 - -- 10419.90
| 5. [Total Plot Area for FSI| 1301719 | 13571.11 | 26588.30
' lconsumption |
' Permissible F.S.1. In-situ 3.00 4.00 o 1
7. | Total Built up area Permissible | 39051.57 | 54284 .44 93336.01 |
| in-situ [ 1'
8. | Rehab BUA for FSI Purpose | 13604.50 | 16933.81 3053831 |
*—9 ' Area under Balwadi, Welfare; 3405.68 10654.1__]' T 13499.81 |
Centre, Society Office & Common l !
Passage ‘ |
10. | Rehab Component j; 17010.18 | 27027.94 | 34038.12
| 11. 183@» Component Permissi_bl_e"_ i 17010.1}3_ 27027.94 44(_)313.12
[ 12. 1Tota1 BUA sanctioned for the | 30614.68 | 43961.75 | 74576.43
| | project ' | ‘;
il 13- Sanctioned FSI for the Project | 2.35 3.239 | -
14 [ Salc BUA permissible in-situ | 17010,18 | 27027.94 | 44038.12 |
51’15. jTotal BUA proposed in-situ_ ‘[*326_314.68 28351.95 1 59166.63 j
| 16: iSale BUA proposed in-situ 17010.18 | 11618.14 | 28628.32

Additional Conditions:

:

This LOI is issued on the basis of documents submitted by the
applicant. If any of the document submitted by Architect / Developer
/Society or Owner are proved fraudulent/misappropriated before the
Competent Court/HPC and if directed by Competent Court /HPC to
cancel the LOI, then the LOI is liable to be cancelled and concerned
person/Society /Developer/Architect are liable for action under version
provision of IPC 1860 and Indian Evidence Act.1872.

2
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SRA/ENG/253/KE/ML/LOI

Details of land ownership :-
As regards the ownership the same vest with MCGM.

Details to access: - The plot under reference is deriving access through

45.70 mt., 18.30 mt., 12.20 mt., wide D.P. Road & 2 nos. of existing
9.15 mt wide D.P. Road.

_Dctails of D.P.Remarks :- As per D. P. Remarks the plot under reference
is in special Industrial I-3 zone, affected by widening of 18.30 mt. wide

D. P. road & affected by Municipal Primary School and W.S.8.D.
pumping station.

The Amenity Tenements of Anganwadi shall be handed over to the
Woman and Child Welfare Department, Government of Maharashtra as

per Circular No. 129. welfare Centre, Society Office as mentioned in
salient features condition no.3 above shall be handed over to the slum
dwellers society to use for specific purpose only, within 30 days from
the date of issue of OCC of Rehab/Composite bldg. handing over /
Taking over receipt shall be submitted to SRA by the developer.

The conditions if any mentioned in certified Annexure-II issued by the
Competent Authority, it shall be complied and compliances thereof
shall be submitted to this office in time,

The Developer shall rehabilitate all the additional hutment dwellers if
declared eligible in future by the competent Authority, after amending
plans wherever necessary or as may be directed.

The Developer shall complete the rehab component of project within the
stipulated time period from the date of issue of CC to 15t rehab building
as mentioned below :-

Plot area up to 4000 sq.mt. — 36 months.
Plot area between 4001 to 7500 sq.mt. — 60 months.
Plot area more than 7500 sq.mt. — 72 months.

In case of failure to complete the project within stipulated time
period the extension be obtained from the CEO/SRA with valid
reasons.

The Developer, Architect shall submit the duly notarized Indemnity
Bond on Rs.220/- non- judicial stamp papers indemnifying the Silum
Rehabilitation Authority and its officers against any kind of dispute,
accident on site, risks or any damages or claim arising out of any sort
of litigation with the slum-dwellers / property owners or any others
before IOA in a prescribed format.

That you shall submit compliance as per circular no.154.



. %

12,

13.

397

SRA/ENG/253/KE/ML/LOI

The 10A/Building plans will be ‘approved in accordance with the
modified Development Control Regulations and prevailing rules, policies
and conditions at the time of approval.

That proper safety measures like barricading, safety net etc. shall be
taken on site during construction work as maybe necessary depending
upon the type of work and the developer along with their concerned
technical team shall be solely responsible for safety.

High Rise Rehab Building :

a,

That you shall appoint Project Management Consultant with prior
approval of Dy.Ch.Eng. (S.R.A.)/E.E. (S.R.A.) for implementation
/ supervision / completion of S.R. Scheme.

The Project Management Consultant appointed for the scheme

shall submit quarterly progress report to Slum Rehabilitation
Authority after issue of LOI.

That the developer shall execute tri-partite Registered agreement
between Developer, Society & Lift Supplying Co. or maintenance
firm for comprehensive maintenance of the electro mechanical
systems such as water pumps, lifts, etc. for a period of ten years
from the date of issue of Occupation Certificate to the
Rehabilitation / Composite building.

Entire cost shall be borne by the developer and copy of the
registered agreement shall be submitted to S.R.A for record
before applying for Occupation Certificate including part O.C.

. The third party quality auditor shall be appointed for the scheme

with prior approval of Dy. Ch. Eng. (S.R.A.) / E.E. (S.R.A) for
quality audit of the building work at various stages of the S.R.
Scheme.

That the developer shall install fire fighting system as per
requirements of C.F.O. and to the satisfaction of this department.
The developer shall execute tri-partite Registered agreement
between Developer, Society & Fire Fighting equipment supplying
Co. and/or maintenance firms for comprehensive maintenance
for a period of ten years from the date of issue of occupation
certificate to the building.

Entire cost shall be borne by the developer and copy of the
Registered Agreement shall be submitted to S.R.A for record
before applying for Occupation Certificate including part O.C.
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SRA/ENG/253/KE/ML/LOI

f. That the structural design of buildings having height more than
24m shall be got peer reviewed from another registered
structural engineer / educational institute.

That you shall submit the NOC from CFO before granting plinth C.C. to
Rehab building no. 3 & Rehab building no.7.

That you shall submit NOC from Ch. Eng. (M & E) before granting
further C.C. to building under reference.

That you shall submit the NOC from Police Commissioner before
granting C.C. to Religious structure.

That you shall submit the NOC from CFO before grant of CC to sale
building under reference.

That you shall submit the NOC from the Electric Supply Co. and N.O.C
from C.F.O before approval of pians of electric sub-station.

If applicants Society/Developer/Architect are agreeable to all these

conditions, then may submit proposal for approval of plans separately for
each building, in conformity with the modified D.C. Regulations of 1991 in
the office of the undersigned within 90 days from receipt of this LOI.

2\ w
¢ xecu fficer
S Rehabilitation Authority

(Honble CEO (SRA) signed dated 09/10/2015)

Certified True Copy
bz

J ntro T F'ate‘

Licens: « Suveyor
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Buildings 10A approval C.C. granted Amended 0.C. Remarks
10A granted
Rehab no. | Wing-A (Gr. + 7 upper) 25/08/98 20/02/03 Part O.C. granted
SRA/ENG/169/KE/ML/AP 25/08/98
Rehab no. 1 Wing-B (Gr. + 7 upper) 21.01.15 Full OCC granted
SRA/ENG/169/KE/ML/AP
Rehab building no. 2 (Gr. + 7 upper) (Gr.+7 10/6/08 O.C. approved on dt.
SRA/ENG/1996/KE/ML/AP 29/10/07 upper) 08/07/13 but not
10/06/08 issued.
Rehab building no. 3 (Gr. + 7 upper) 10A lapsed. Fresh
SRA/ENG/1997/KE/ML/AP 29/10/07 building plans are
submitted for
approval.
Rehab building no. 4 (Gr. + 7 upper) 09/08/07 16/05/08 O.C. granted
SRA/ENG/1955/KE/ML/AP 09/08/07
Rehab building no. 5 (Gr. + 7 upper) 07/07/04 22/07/05 28/08/07 0.C. granted
SRA/ENG/1099/KE/ML/AP 07/04/04
Rehab building no. 6 (Gr. + 7 upper) 24/07/07 30/01/08 0.C. granted
SRA/ENG/1801/KE/ML/AP 20/07/07
Rehab building no. 7 (Gr. + 7 upper) 27/04/15 09/12/15 Amended I10A
SRA/ENG/2022/KE/ML/AP 29/12/07 comprising of Gr. +
17" upper floor.
Sale building no. 1 08/11/07 Part plinth Last Work in progress.
SRA/ENG/1998' KE/ML/AP C.C. granted | amended on FCC for wing A, B, C
on 28/03/13, | dtd. 11-01- & D up to 13" floor
2016. granted on 01/03/16.
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GOVERNMENT OF MAHARASHTRA

Tel. No. :2279 3132 ENV-2017/Legal/CR-4

Fax No. :2281 3947 Environment Department,
217(Annex), Mantralaya,
Mumbai - 400 032.
Date: /06/ 2017

To,

M/s New Monarch Builders & Contractors,
B/701-705, Raylon Arcade, Ramkrishna Mandir Road,
Kondivita, Andheri ( E ),

Mumbai — 400 059.

Sub. :- Seeking clarification on applicability of E.C. for ongoing S.R. Scheme u/s 33 (10) on
property bearing CTS No. 7-6/2 to 8, 706/11, 706/14 to 16 & 706/22 of village Marol
at Andheri (East), Mumbai — 400 059 for “Sagbaugh Sneha Sagar C.H.S. Ltd.”

Ref. :- Your representation dtd. 25.1.2017.
Sir,

We refer to your representation dtd. 25.1.2017 seeking clarification on applicability of E.C.
for ongoing S.R. Scheme u/s 33 (10) on property bearing CTS No. 706/2 to 8, 706/11, 706/14 to 16 &
706/22 of village Marol at Andheri (East), Mumbai — 400 059 for “Sagbaugh Sneha Sagar C.H.S. Ltd.

The Environment Department has scrutinized your representation wherein it appears that
the 1" plinth Commencement Certificate was issued by the SRA on 25.8.1998 for construction of
rehab building No.1 upto Plinth level. It appears that the work of this particular rehab building No.1
Wing A had come upto 7" floor and part O.C. was issued by the SRA vide letter dtd. 20.2.2003. The
work of Wing B of rehab building No.1 had come upto 7™ floor, part O.C. was issued by the SRA vide
letter dtd. 20.2.2004 and full O.C. was granted on 21.1.2015. It appears that both part Occupation
Certificates were issued prior to amendment dtd. 7.7.2004 in the EIA Notification, 1994.

Considering above facts of the case, the Environment Department has obtained legal
opinion from the Law and Judiciary Department on presumptions of the department that in slum
(SRA) projects, given the financially interdependent nature of the project components, even if one
plinth of the project were completed, the entire constructed area would be eligible for exemption as
per explanation given under clause | of para 3 of EIA Notification dtd. 27.1.1994 amended on
7.7.2004.

Accordingly, Law & Judiciary Department has given clarification in their opinion which is
reproduced hereunder :-

!-.‘ﬁq._
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i

“ In the present matter, as stated by the Environment Department the Slum Redevelopment
Authority has approved the Slum Redevelopment Scheme on 5.8.1996 and accordingly issued
the Letter of Intent approving the proposed scheme. Thereafter, revised LOI has been issued
by the Slum Rehabilitation Authority on 5.6.2003 for entire scheme which includes
construction of rehab component as well as sale component. Further, the Commencement
Certificate for work of up to Plinth level in respect of rehab building no. 1 wing "A’ and wing
‘B’ and rehab building no.5 was issued prior to enforcement of Notification dated
07.07.2004. It is also seen that in case of rehab building no.1 wing "A’ and wing "B’ the work
upto 7" floor was completed and part O.C. was issued before issuance of Notification dated
07.07.2004. Admittedly the project of Slum Rehabilitation Scheme under reference was
started before issuance of Notification dated 07.07.2004 and also the work of rehab
buildings upto 7" floor was completed before the amended provision of Notification dtd.
07.07.2004 came into force.

Having considered this factual position and also the clause (i) of explanation given under
Para - 3 of Notification dated. 7.7.2004 it is clear that the condition of Environment
Clearance as required under Notification dated 27.1.1994 and 7.7.2004 may not be
applicable in case of the Slum Rehabilitation Scheme under reference.”

Based upon the information provided by you, in view of the opinion preferred by the Law &
Judiciary Department reproduced above, for the specific SRA project under reference above, EC is

not required] This answers your request for clarification. . o

pAsSA (X (4-09 -100¢

(Satish M. Gavai)
Addl. Chief Secretary,
Environment Department.
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St floor, Griha Nirman Bhavan,
Bandra (E), Mumbai 400 051.

D32 0 MAR 2003

To

Shr Vikas Date

A-401, Laxmikant, S Keer Road,
Off. T.Kataria Marg,

Opp. Kakad Industrial Estate,
Mahim,Mumbai 400 Q0 16.

Sub:- Part Occupation permission to occupy the completed
Rehabilitation No.1 Win-A on plot bearing CTS No.706,
706/ 11010 known as Sagbaug SnehSagar CHS at Marol
Andheri, Mumbai.

Ref:- Your letter SRA/Ch.E/169/KE/PL/AP drd. o1s |
Januaryv 2002 :

Gentleman,

The part development work of bldg. No.1 (Wing-A) on above referred
plot as shown in red colour on the plan submitted by you dtd. 21/1/2002
completed under supervision of Shri Vikas Date of Shreeya Services Pvt.
Ltd. License No.CA/83/7639 Site Supervisor Shri  Sudhakr
Sanku.(Lic.8/314/88-1l) and Structural Engineer, Shri Rege & Associates
(Lic No.8TR/3) may be occupied on the following wonditions.

1) That this permission is granted for 1% to 7 floors i.e. for 42 Nos. of
Res. tenements, | Balwadi, 1 Welfare Centre & 1 Society Office. .

2) That all the pending lavout and LOI/IOA conditions shall be duly
complied with before asking OCC for the further Rehab. Buildings or
sale bldg. in the scheme whichever is earlier.

3) That the CHS shall be formed for bldg. under reference and
registered before asking for BCC.

4) That the payment of extra water charges, extra ground rent,
sewerage charges and Assessment Charges if any payable to MCGM
shall be paid before applying for water connection.

i i A R s b ¢hm1¢mm—-& *
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6)

7)

9)

10)

' That you shaII -add thc condmon in the agrcemcnt with the sIumh

dwellers that thev shall not transfer or sale the tenements allotted
under SRA scheme to any one else except to legal heirs of the
eligible slum dwellers for a period of 10 years from the date of taking
over the possession and shall display the board on site to that effect.

That you shall allot the tenements to the eligible slum dwellers only
as per the list submitted by you.

That the necessary arrangement for disposal of storm water shall be
made in consultation with EE(SWD) WS MCGM within 3 months or
before on set of monsocon whichever is earlier and completion
certificate from said department shall be obtained.

The completion certificate from EE (S.P.) (P&D) of MCGM for septic
tank shall be obtained and submitted to thm office within 3 months

from occupation permission.

That you shall construct compound wall before asking OCC to.
Rehab. Bldg. abutting-compound wall or occupation to 1%t Sale
Bldg. in scheme.

That separate PRC for amalgamated plot shall be submitted before
asking approval to last 25% sale in scheme.

That you shall execute the lease agreements with MCGM belore
asking OCC to last Rehab.Bldg. in scheme. 3

That you shall get the demarcation of D.P.Road and shall hand over
the D.P.Road area to MCGM before asking CC to last 25% Sale

Component in scheme.

Yours faithfully,

B ——

—_—

Executive Engineer (I1I)
Slum Rehabilitation Authority

C.

e —————




Assistant Municipal Commissioner (K/E) Ward

2) AEWW(K/E) Ward
3) AA&C (K/E} Ward.
4  H.E. of MCGM

Add. Collector (ISRA)

lﬁ-}/ Developer

For information please.

&) [\H}D}D\"r\ 7

Executive Engineer (I1I)
Slum Rehabilitation Authority

L RAC HANA
ARCHITECT)
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Slum Rehabilitation Authority
Sth Floor, Griha Nirman Bhavan.
Bandra (East), Mumbai 400 051 Fax: 022-26590457
Tel.; 022-26590519 /0405 / 1879 /0993
E-mail: info@sra.govin

No. SRA/ENG/ 1099/ K /ML, A
Dale: 2 8
] AJ b 00
To, Ju LL:L/
Jatin Bhuta ([..S.)
of M/s. Design Concepts,
Laxmi Palance.,
76, Mathuradas Road,
Kandivali (W), Mumbai 400 067.

Sub: [Full O.C.CL Tor Rehab building no.5 under S.R, Schee ane plod
bearing C.T.S. Nos. 706,706/ 1tol10 of village Marol, a1 Andherd
(East), in K/ ward, Mumbai.

Ref: Your letter dtd,.28/06/ 20006

Sir,

The development work of Rehab  building No.3 comprising ol
ground+7 upper [loors on above referred plot completed under the
supervision of Shri. Jatin Bhuta of M/s. Design Concepts having
L.S. No.B/219/LS, Structural Engineer Shri. Mukesh Kumar of M/s. Jayv
Shree Krishna having Lic.No.STR/M/103 and Site supervisor Shri. 1’.C.
Parikh having Lic. No. P/B/342/SS.I. may be occupied on lollowing
conditions;

1) That this permission is granted for 80 Rehab. tenements in Rehab
building no.5 from Gr. to 7 upper loors in addition 1o 40 Nos, ol
Rehab 1enements, for which part QCC has been  granted  on
21/04 /2006,

2) That all the pending LOL Lavout & I0A canditions shall he complied
with belore asking occupation for the sale building,

3) That the payment of Extra water charges, sewerage charges and
Assessment charges, if any shall be paid hefore asking occupation lor

Sale building.
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S)

6)

7)

8)

9)

10)

11)
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That vou shall add the conditions in the agreement with the slum
dwellers that they shall not transfer or sale the tenements allotied
under S.R. Scheme (o any one else except 1o legal heirs, for a periogd
of 10 yvears from the date ol taking over the possession.

That the Rehab tenements shall be allotted to the eligible slum
dwellers onlv as per the list submitted by you and the possession ol
the Rehab tenements 1o eligible slum dwellers shall be certified hy
ARS (SRA).

That the agreement for disposal of storm water shall be made in
consultation with E.E. (SWD), MCGM and till that time necessan
arrangement for disposal of storm water shall be done at site.

That you shall submit separate P.R. Card for subdivided
amalgamation plots under the scheme before applving for C.C. 1o Ias)
25% sale 13.U.A.

That vou shall obiain separate PR, Card for each subdivided rehab
and sale plor with mutation entrics of BUA constructed thereon

hefore applving lor sale QOCC,

That vou shall get D.P. Road., setback ete. demarcated lrom Al
(Survev) / D.P. / T & C department of MCGM free of cost. Iree of
encumbrances by changing ownership in the name of MCGM alter
duly developed as per municipal specification and certilicate 1o the
effect shall be obtained and submitted 1o SRA before asking O.C ol

last 25°%0 sale component.

That D.P.  reservations,  P&T.  Library Welfare  Centree. 253%,
implemented WSSD pumping station shall be got demarciated and
developed as per Municipal specilications. The separate PRC [or these
developed reservation plots in the name of MCGM shall be submitted
before occupation 1o the last 25% sale component in scheme

That the 25% buildable reservation of WSSD, against portion ol
WSSD, agains! portion of WS8SD reservation plot which 18
encumbered with slum shall be developed in consultation with
MCGM and handed over to MCGM [ree of cost and till then the
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development of said portion of reserved plot occupied by slum will not
be allowed.

12) That the remark from competent authority for CRZ & MRPDA
alongwith its compliances shall be submitted.

NOTE: - This permission is granted without prejudice to action under
M.R. & T.P. Act.

Yours Faithfully,

=

Executive Engineer — Il
Slum Rehabilitation Authority

2 8 AUG 2004

Copy forwarded for information:

1. Society - M/s. Saghaug Snehsagar C.H.S. Ltd.
\/Developcr - M/s. New Monarch Builders & Contractors.
3. Asst, Registrar (Society) SRA.
4. Asst. M.C. (K/E) Ward, MCGM.,
5. A.E. W.W. (K/E) Ward, MCGM. ke
Executiye Engineer — [11
Slum Rehabilitation Authority
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Slum Rehabilitation Authority
oth Floor, Grihia Nirmman Bhavan,
Bands a (East}, Mumbai 400 051,
Fax:022-26590457
Tel:022-26590519 / 0405 / 1879 / 0993

No.SRA/ENG/1801/KE/ML/AP

Date: 130 JAN 2008

To,

Shri Tushar Parulekar, G
Architect of M/s Griha Rachana
Bldg. No.46, Suprabhat CHS,
Gandhi Nagar, Opp. MHADA,
Bandra (E) , Mumbai - 51

Sub: Full O.C.C. for Rehab building no.6 under S.R. Scheme on
plot bearing C.T.S. Nos. 706,706/ 1tol0 of viilage Marol, at
Andheri (East), in K/E ward, Mumbai.

Ref: Your letter dtd. 27.09.2007

Sir,

The development work of Rehab building No.6 c~omprising of
ground+7 upper floors on above referred plot completed under the
supervision of Shri. Tushar Parulekar of M/s. Griha Rachana having
L.S. No.CA/91/13782, Structural Engineer Shri. Mukesh Kumar of
M/s. Jay Shree Krishna having Lic.No.STR/M/103 and Site supervisor
Shri. Sher Singh B. Chilotra having registraticn no. C/128/SS-II may be
occupied on following conditions;

1) This Occupation permission is for 96 Rehab. Resi.,, 81 Rehab.
Residential, 12 Rehab. R/C, 01 welfare centers, 01 society ofiice
and 01Balwadi tenements.

2) That the Rehabilitation tenements shall be allotted to the eligible
slum dwellers only. '

3) That the payment of Extra water charges, sewerage charges and
Assessment charges, if any shall be paid before asking occupation
for Sale building.

4) That the balance 1.O.A. conditions, Layout terms & conditions and
Letter of Intent Conditions shall be complied with before
requesting for B.C.C. of the building.



6)

7)

8)

11
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That the Annexurc iI shall be got re-venfied from Competent
Authority.

That the construction of compound wall shall be completed before
0.C to sale bldg.

That you shall obtain separate P.R. Card for each subdivided
rehab and sale plot with mutation entries of BUA constructed
thereon before applying for saie OCC.

That the SWD completion certificate from the E.E. (SWD) E.S. of
M.C.G.M shall be complied before further C.C. to sale building in
the scheme.

That you shall get D.P. Road, sethack etc. demarcated from A.E.
(Survey) / D.P. /| T & C department of MCGM free of cost, free of
encumbrances by changing ownership in the name of MCGM after
duly developed as per municipal specification and certificate to the
effect shall be obtained and submitted to SRA before asking O.C.
of last 25% sale component.

The revised layout shall be got approved before requesting for
further CC of sale Bldg.

That the certificate under section 270 A of B.M.C. Act. Shall be
obtained from A. E. (W.W.), K/East’- Ward and a certified copy of
the same shall be submitted to this office.

NOTE: - This permission is granted without prejudice to action under
M.R. & T.P. Act.

Yours Faithfully,

Executive Engineer — III
Slum Rehabilitation Authority

Copy forwarded for information:

. Society - M/s. Sagbaug Snehsagar C.H.S. Ltd.
Developer - M/s. New Monarch Builders & Contractors.
. Asst. Registrar (Society) SRA.

. Asst. M.C. (K/E) Ward, MCGM.
. ALE. W.W. (K/E) Ward, MCGM.
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Slum Rehabilitation Authority
5th Floor, Griha Nirman Bhavan,
Bandra (East), Mumbai 400 051;
Fax:022-26590457
Tel: 022-26590519 /0405 /1879 /0993

No.SRA/ENG/1955/KE/ML/AP

To Date: 11 6 MAY 108

\.—Shri Tushar Parulekar,

Architect of M/s. Griha Rachana
2268,Bldg. No.46, Suprabhat CHS,
Gandhi Nagar, Opp. MHADA,
Bandra (E) , Mumbai - 51

Sub: Full O.C.C. for Rehab building no.4 under S.R. Scheme on plot
bearing C.T.S. Nos. 706,706/ 1to10 of village Marol, at Andheri
(East), in K/E ward, Mumbai. for Saghaug Snehsagar CHS Ltd.

Ref: Your letter dtd. 04/02/2008

Sir,

The development work of PFehab building No.4 comprising of
ground+7 upper floors on above referrcd plot completed under .the
supervision of Shri. Tushar Parulekar of M/s. Griha Rachana having
Lic.No.CA/91/13782, Structural Engineer Shri. Mukesh Kumar of
M/s. Jay Shree Krishna having Lic.No.STR/M/103 and Site supervisor
Shri. Deepak Angane having registration no. A/49/SS-I may be occupied
on following conditio:s;

1) This Occupation permission is granted for 120 Rehab. Residential, 18
Rehab. R/C, 02 welfare centers, 02 society office and 02 Balwadi
tenements. = ‘

2) That the Rehabilitation tenements shall be allotted to the eligible
slum dwellers only.

3) That the payment of Extra water charges, sewerage charges and
Assessment charges, if any shall be paid before asking occupation for
Sale building.

4) That the balance 1.0.A. conditions, Layout terms & conditions and
Letter ' of Intent Conditions shall be complied with before requesting
for B.C.C. of the building.




5)

6)

7)

8)

9)

10)

11)
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That the Annexure II shall be got re-verified from Competent
Authority.

That the construction of compound wall shall be completed before
0.C to sale bldg.

That you shall obtain separate P.R. Card for each subdivided rehab
and sale plot with mutation entries of BUA constructed thercon
before applying for sale OCC.

That the SWD completion certificate from the E.E.(SWD) E.S. of
M.C.G.M shall be complied before further C.C. to sale building in the
scheme.

That you shall get D.P. Road, setback etc. demarcated from A.E.
(Survey) / D.P. / T & C department of MCGM free of cost, free of
encumbrances by changing ownership in the name of MCGM after
duly developed as per municipal specification and certificate to the
effect shall be obtained and submitted to SRA before asking O.C. of

last 25% sale component. .

The revised layout shall be got approved before requesting for further
CC of sale Bldg.

That the certificate under section 270 A of B.M.C. Act. Shall be
obtained from A. E. (W.W.), ‘K/East’- Ward and a certified copy of the
same shall be submitted to this office.

NOTE: - This permission is granted without prejudice to action under
M.R. & T.P. Act.

Yours Faithfully,

£
i
Executive-Engineer — III
Slum Rehabilitation Authority

TRUECOPY

: A~
GRH— £ BACHAN
(ARCHITECT)
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SLUM REHABILITATION AUTHQRITY

No. SRA/ENG/ 169/KE/ML/AP

Date : 2 : JAN 2015

To, .
L~ /s. New Monarch Builder & Contractors.
B/717-705, Raylon Arcade ,
Ramkrishna Mandir Road,
Kondivita ,Andheri(E)
Mumbai-59

- Sub: F‘ull Occupatlon Certificate to wing B’ of proposed vRehab
Building No. 1 in S. R. Scheme on plot bearing ‘C.T.S. No 706,
706/ 1 to 10 of village Marol at Andheri (E), of Sagbaugh Sneh
Sagar CHS Ltd.

Ref : Your létter dated 18/.11/2013.

Sir, b b. _ -

In continuation to part occupation-granted on dated 20/02/2004
for 1st to 7t floor of wing ‘B’ of Rehab building no. 1 comprising 60 nos. of
!;esiciential 01 ﬁo Balwadi, 01 no. Welfare  center & 01 no. Society office,
the remalnlng development work of ground floor of wing. ‘B’ of Rehab
bulldlng No. 1 m S. Rs Scheme o1l plot bearmg C.T. S Na. 706, 706/ 1 to

residential tenements; 5 nos. of rehab R/C tenements ‘8 2 nos. of rehab
commercial shops completed under supervision - of Lleense Surveyor Shri.
Jltendra B. Patel; Lic. No. P/555/LS; S‘Lructural Engmeer Shri. - N]khll'
Shanghw Lic. ‘No. Reg. No. STR/S/ 193 and Site ‘Supervisor Shn P.C:
Parekh LlC No:' Reg No. P/342 /SS -1, may be occupied on the followmg:‘l
condltnons. S
1. The full occupatmn permlssmn to wing B’ of Rehab building no.1 is
riow granted for 09 Nos. tenants i.e. 2 nos. of rehab resuienﬁal
tenements, 5 nos. of rehab R/C tenements, 2 nos. of rehab
commercial shops at ground floor & 60 nos. of residential, 01 no.

Balwadi, 01 ro: Welfare center & 01 no. Society office on upper floor. -

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051.
Tel.: 2656 5800, 2659 0405 / 1879, Fax: 022-2659 0457, Email: info@sra.gov.in



2. That all the pending I0A Eﬂ'd"L& conditions shall be duly complied .
with. '

3. That the certificate under section 270(A) of BMC Act shall be obtained
from A.EW.W.(K/E) and a certificate copy of the same shall be
submitted to this office.

4. That due precaution shall be taken while carrying out balance work in
the scheme.

A set of certified completion plans is returned herewith.

Yours faithfully,

%”7’-- )l

Executive Engineer- W.S.
Slum Rehabilitation Authority -
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SLUM REHABILITATION AUTHORITY

_ No.: SRA/ENG/2022/KE/ML/AP

Da:5 SEP 2018

_T%,
Shri. Jitendra B. Patel
Of M/S. Aakar Architects & Consultants
Ground floor, Satyanarayan Prasad
Commercial Centre, Dayaldas Road,
Vile-Parle (E), Mumbai-400 057.

Sub : Amended cum Part O.C.C. to Rehab building no. 7 in S. R.
Scheme on plot bearing C.T.S. No 706/2 to 8, 706/11,
706/12, 706/14 to 16 & 706/22 of village Marol at Andheri
(E), for “Sagbaugh Sneh Sagar CHS Ltd”.

Ref : Your letter dtd. 02/04 /2018 & 04/08/2018
Sir,

The part development work of Rehab Building No. 7 in S.R. Scheme
bearing C.T.S. No. 706/2 to 8, 706/11, 706/12, 706/14 to 16 & 706/22
of village Marol at Andheri (E), Mumbai comprising of Gr. (pt.) + 15t to 17th
upper floors is completed under supervision of Lic. Surveyor, Shri.
Jitendra B. Patel having Licensed No. P/555/LS, Structural Engineer
Shri. Nikhil Shanghvi, Lic. No. Reg. No. STR/S/193 and Site Supervisor
Shri. Charudatt Samant, Lic. No. Reg. No. S/789/S8S-1, may be occupied
on the following conditions:

1. The occupation permission is granted for 353 Nos. Rehab Residential,
32 Nos. of Rehab Residential cum commercial tenements, 05 Balwadi,
0S5 Society office & 05 Welfare center comprising of Gr.(pt.) + 1st to
17t upper floors.

2. That all the pending IOA and LOI conditions shall be duly complied
with.
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- 3. That the certificate under section 270(A) of BMC Act shall be obtained
from A.E.W.W.(K/E) and a certificate copy of the same shall be
submitted to this office. '

A set of certified completion plans is returned herewith.

Yours faithfully,

E%nginggﬁ )[(

Slum Rehabilitation Authority



6
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SLUM REHABILITATION AUTHORITY

No.: SRA/ENG/169/KE/ML/AP

Date: '- 9 Y 5
s « < TAR 209
Shri. Jitendra B. Patel
Of M/S. Aakar Architects & Consultants
Ground floor, Satyanarayan Prasad
Commercial Centre, Dayaldas Road,
Vile-Parle (E), Mumbai-400 037.

Sub. :Amended cum full O.C.C. to wing ‘A’ of Rehab building No. 1
in S. R. Scheme on plot hearing C.T.S. No 706, 706/ 1 to 10
of village Marol at Andheri Kurla Road at Andheri (E), of
Sagbaugh Snch Sagar CHS Ltd.

Ref. : Your letter dtd. 04/11/2020.
Sir,

In continuation to part occupation granted on dated 21/01/2015,
the remaining development werk of ground floor of wing ‘A’ of Rehab
building No. 1 in S. R. Scheme on plot bearing C.T.S No. 706, 706/ 1 to
10 of village Marol at Andheri (E), Mumbali, is completed under supervision
of License Surveyor Shri. Jitendra B. Patel, Lic. No. P/555/LS, Structural
Engineer Shri. Nikhil Shanghvi, Lic. No. Reg. No. STR/8/193 and Site
Supervisor Shri. P.C. Parekh, Lic. No. Reg. No. P/342/8S8-1, may be

occupied on the following conditions:

1. The full occupation permission to wing ‘A’ of Rehab building no.1 is
now granted for 12 Nos. tenants ie. 04 nos. of rehab residential
tenements, 04 nos. of rehab R/C tenements, 01 nos. of rehab
commercial shops, 01 nc. Balwadi, 01 no. Welfare center & 01 no.

Society office on Ground & 13t floer.

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051,
Tel.. 2656 5800, 2659 0405 / 1879, Fax : 022-2659 0457, Email: info@sra.gov.in
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2. That the certificate under section 270(A) of BMC Act shall be obtained
from A.E.W.W.(K/E) and a certificate copy of the same shall be
submitted to this office.

A set of certified completion plans is returned herewith.

Yours faithfully,

Sl —
Executive Engineer-
Slum Rehabilitation Authority

Copy to:

[,/1’]/ Developer- M/s. New Monarch Builders & Contractors
2) The Assistant Municipal Commissioner “K/E” Ward,
3) A.E. W. W, “K/E” Ward,

4) A.A.&C. “K/E” Ward,
5) H. E. of M.C.G.M.

e

203)2 1
Executive Engineer-
Slum Rehabilitation Authority
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SLUM REHABILITATION AUTHORITY

No.SRA/ENG/1996/KE/ML/AP

f

Date: :
To, ' =2 MAR 2022
Shri. Jitendra B. Patel
Of M/S. Aakar Architects & Consultants
Ground floor, Satyanarayan Prasad
Commercial Centre, Dayaldas Road,
Vile-Parle (E), Mumbai-400 057.

Sub : Amended cum full OC to proposed Rehab Building No. 2 in S. R.
Scheme on plot bearing C.T.S. No 706, 706/ 1 to 10 of village Marol
"at Andheri (E), of Sagbaugh Sneh Sagar CHS Ltd.

Ref : Your letter dtd, 20/10/2020.

Sir,

The development work of Rehab building No. 2 in S. R. Scheme on
plot bearing C.T.S No. 706, 706/ 1 to 10 of village Marol at Andheri (E),
Mumbai, comprising of part Ground + 1st to 7th upper floor is completed
under supervision of License Surveyor Shri, Jitendra B. Patel, Lic. No.
P/S55/LS, Structural Engineer Mr. Jatoo Ahmed, Lic. No. Reg No.
STR/J/54 and Site Supervisor Shri Deepak Angane, Lic. No. Reg. No.
A/49/88-1, may be occupied on the following conditions:

1. The occupation permission is granted for 85 Nos. Rehab Residential, 02
Nos. Rehab Commercial, 13 Nos. of Rehab Residential cum commercial
tenements, 01 Balwadi, 01 Society office & 01 Welfare centre

comprising of Gr.(pt) to 7th upper floors.

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051.
Tel.: 2656 5800, 2659 0405 / 1879, Fax : 022-2659 0457, Email: info@sra.gov.in
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2. That the certificate under section 270(A) of BMC Act shall be obtained
from A.E.W.W.(K/E) and a certificate copy of the same shall be

submitted to this office.

A set of certified completion plans is returned herewith.

Yours faithfully,

—.9.(4 ™

Executive Engineer-
Slum Rehabilitation Authority

Copy to :

L1 Developer: M/s. New Monarch Buildings & Contractors
Society - Sagbaugh Sneh Sagar CHS Ltd.

AA. & C K/E’ Ward.

Asst. Comm. ‘K/E’ Ward.

AE. W.W. K/E’

Asst. Registrar (SRA)

a0 il

W o

z|

Executive Engineer
Slum Rehabilitation Authority
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SLUM REHABILITATION AUTHORITY

No.: SRA/ENG/2022/KE/ML/AP
Date: _"‘2 MAR 2022

Full OCC as per Reg. 33{10) of DCR-1991 & Apzendix XXI Rem_.x_!ations 6(6) and (7))

To,

L ‘M/s. New Monarck ZSuilders & Ceutracters
B-701-70&. Raylon Arcade, RamKkrishna,
Mandir Road, Kondivita, Andheri (East),
Mumbai- 400 059,

Sub Amended cum Full O.C.C. to Rehab building no. 7 in S. R.
Schems on plot bearing C.T.S. No 706/2 to 8, 706/11,
706/1=, 706/14 to 1€ & 706/22 of village Marol at Andheri
(E), for “Sagbaugh Sneh Sagar CHS Ltd”.

Ref: Your L.3. l=tter dtd. 2071172020
Sir,

In continuation of part CIT ¢nted 05/09/2018, the development
worl: of R~hab Building No. 7 exciuding 02 no. of temples at ground floor
in 8.2, Liciimice beering C.T.S. No. 706/2 to 8, 706/11, 706/12, 706/14 to
16 & 706/22 of vilw 2aval 2t Andheri (E), Mumbai comprising of Gr.
(pt.) + 18t to 19th ypper flooiz = comelered under supervision of Lic.
Surveyor, Shri. Jitendra B. Patel having Licensed No. P/555/LS,
Structural Engineer Shri. Nikhil Shangiivi, Lic. No. Reg. No. STR/S/193
and Site Supervisor Shri. Charudatt Samant, Lic. No. Reg. No. S/745/SS-
1, may be occupied on the following <« diticiis:

1. The ocoemipation permission is grinted for 366 Nos. Rehab Residential,
67 Nos. of Rehab Residential cum commercial tenements, 05 Balwadi,
05 Socisty office & 05 Welfare center comprising of Gr.(pt.) + 1%t to
19th upper floors.

Administrative Building, Prof. Anant Kanekar Marg, Bandra (East), Mumbai - 400 051.
Tel.. 2656 5800, 2659 0405 / 1879, Fax : 022-2659 0457, Email: info@sra.gov.in
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2. That the certificate under section 270(A) of BMC Act shall be obtained
from A.E.W.W.(K/E) and a certificate copy of the same shall be
submitted to this office.

A set of certified completion plans is returned herewith.

Yours faithfully,

%}Lb

Executive Engineer
Slum Rehabilitation Authority
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M Gma” raghunath mahabal <adv.rbmahabal@gmail.com>

NGT: OA 56/2019 "Mangesh Parab Vs New Monarch Builder": R6: Circulation of
Affidavit

1 message

raghunath mahabal <adv.rbmahabal@gmail.com> 19 April 2023 at 17:47

To: National Green Tribunal Pune <ngt-pune@gov.in>, Aseem Sarode <asim.human@gmail.com>,
newmonarch@redifffmail.com, Saket Mone <saket.mone@yvidhiipartners.com>, min.env@maharashtra.gov.in, RO
Mumbai <romumbai@mpcb.gov.in>, Aniruddha Kulkarni <aniruddha1488@gmail.com>, info@sra.gov.in,
ccrsdmp@gmail.com, Sameer Khale <sameermkhale@yahoo.com>

Cc: "cc: dattatray.bhalerao@nic.in" <dattatray.bhalerao@pnic.in>, Raghunath Mahabal <mahabal60@gmail.com>,
ssgore2005@gmail.com

SIR,

This is an email copy for circulation of an affidavit by Respondent No. 06.
Advocate for Respondent No.06 ( SEIAA)

Dhananjay Chavan, Office Incharge: 7038383654

= Raghunath Mahabal, Advocate +91-74-0011-6222 adv.
romahabal@gmail.com =
B-202 Chandravijay, Phule Road, Mulund East, Mumbai-400081

Adv. Sachin Gore 7350212877 | Adv. Sumedha Marathe | Adv. Ashlesha Gondhalekar | Adv. Antima Bazaz New Delhi
I
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